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worst offenders in the matter of violation of 
the orders of ban on production of coloured 
cotton sarees by powerlooms'. I wish to clarify 
in this connection that the reference to Andhra 
Pradesh had been made in adverten' ly. I had 
actually meant to refer to Maharashtra and 
Madhya Pradesh and not Andhra Pradesh. 

PAPERS  LAID ON THE   TABLE 

THIRTY FIRST ANNUAL REPORT (1970-71) 
OF THE COFFEE BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI A. 
C. GEORGE) : Sir, I beg to lay on the Table, a 
copy (in Hindi) of the Thrity-first Annual 
Report of the Coffee Board for the year 1970-
71. [Placed in Library. See No. LT-3554/72] 

ELEVENTH ANNUAL REPORT  OF THE OIL AND 
NATURAL GAS COMMISSION AND RELATED 

PAPERS 
THE DEPUTY MINISTER IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS(SHRI DALBIR SINGH): Sir, I 
beg to lay on the Table, under sub-section (3) 
of section 23 read with subsection (4) of 
section 22 of the Oil and Natural Gas 
Commission Act, 1959, a copy each (in 
English and Hindi) of the following papers:- 

(i) Eleventh Annual Report and 
Accounts of the Oil and Natural Gas 
Commission for the year 1970-71, toge-
ther with the auditor's report on the 
accounts. 

(ii) Review   by   Government   on   the 
working of   the Commission. [Placed in 
Library. See No.  Lt-3578/72    for (i) and 
(ii)] 

CALLING    ATTENTION    TO    A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

REPORTED DECISION OF THE GOVERN-
MENT TO IMPORT A  LARGE NUMBER OF 
TRACTORS   WITHOUT SURVEY OF THEIR 

DEMAND AND  QUALITY 

SHRI N. G.   GORAY   (Maharashtra) : 
Sir, I beg to call the attention of the Minis- 

ter of Agriculture to the reported decision of 
the Government to import a large number of 
tractors from various countries without making 
any survey of their demand fend quality vis-a-
vis production in the country. 

[MR. DEPUrY CHAIRMAN  in  the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SHINDE) : Mr. Chairman, Sir, 
Governmeni of India has, in consultation with 
the Planning Commission, decided to import 
20, 000 Nos. of tractors—50% tractors will be 
imported in S. K. D. condition with deletions. 
The tractors for which manufacturing facilities 
have already been effectively established in the 
country mainly fall in the H. P. range of 35-50. 
By and large, care will be taken to ensure that 
imports are made of tractors in the H. P. ranges 
oilier than these already being manufactured in 
the country. Also, only such tractors as have an 
approved manufacturing programme in the 
country are proposed to be imported, subject, 
however, to the availability of foreign 
exchange. As usual, model-wise details of 
import are being considered by an Inter-
Ministerial Committee. 

Assessment of demand of tractors was 
made on the basis of pending registerations 
with the dealers of indigenous manufacturers 
as well as with Agio-Industries Corporations 
in the various States (after discounting these 
figures suitably on account of possible 
duplicate orders and over-lapping) and the 
projected demand for the period ending 31st 
December, 1972. Net requirement of tractors 
was worked out after taking into account the 
availability from indigenous production, 
imports in   the   pipe   line, etc. 

Even though the gap between the demand 
assessed on the above basis and the 
availability of tractors was much more, it was 
decided to import 20,000 Nos. only as import 
to this extent was considered inescapable. It 
was, however, decided that the position 
regarding further imports will be reviewed as 
soon as the demand for tractors is assessed by 
the National Council of Applied Economic 
Research. A study of assessment of demand 
during the remaining period of Fourth Plan 
and the Fifth Plan period, on scientific   basis,   
has   since   been 



109 Catling attention to a [28 AUGUST 1972] matter of urgent public 110 
importance 

entrusted to National Council of A 'p ' i ed  Economic 
Research and their report is awaited. 

Government of India is very keen to encourage 
indigenous production of tractors. In order to 
encourage domestic production Government of India 
have given a number of facilities to the tractor 
manuf tcturers. Ministry of Agriculture is constantly 
in touch with the Ministry of Industrial D ve o-ment 
with a view to achieve accelerated production within 
the   country. 

SHRI N. G.   CORAY : I find   that the reply 
given by the Minister is   not   sa t i s fac tory at all. I 
do   not   know   whe her  it is a muddle or  whether   
it   is   a   racket.   I   am surprised that   on   the   
24th   the  statement that the Minister of Agriculture 
Shri Fakhr-I 'ddin   AM   Ahmed   was   reported    
to   have been made in   the   Consultative   
Committee was that the   Government   of   India   
would import I,20,OC0 tractors. Then,  Sir, surprise 
was expressed   and   the   Ministry  came out with a 
correction   saying   that   only   20,000 tractors were 
to  be   imported.   Now, in the Consultative   
Committee   again,   as   it   was reported, the 
honourable  Minister had made two points. One was 
that massive import of tractors with the necessary   
spare parts  had become necessary because of   the 
new massive schemes of   increased   farm   
production, etc. that the Government   was   
planning to undertake and the second  point   was   
about the shortfall in the   indigenous   production. 
Now, Sir, it   was   immediately   pointed out the   
next   day   by   the   Chairman   of   M/S Escorts,   
Shri   Nanda,   that    there   were   a number of 
tractors lying with   the producers and also with the 
Agro-Industries   Corporat ions  in the various 
States. Sir, if  you look at the figure-, you will find 
that  in reply to a qtestion put here in the   Raiya 
Sabha   on the 12th Apr'l. 1972, the   reply given by 
the Minister says that for the   tractors, wh che-ver 
biand they rray   belong   to,   the   prices were in the 
range of Rs.   25.C00   to   Rs.31, 000. So, if you are 
going   to   import   about twenty thousand tractors 
with   spare   parts, etc., it means nearly Rs.  50   
crores   or perhaps more. Now,   the   question   is   
whether there is any need to  import so   many   trac-
tors, because there a'e so many  factors and one of 
the factors  is   that  in   this   country there are  
thousands   of   tractors   remaining 

with the various dealers and the Agro-Industries 
Corporations unsold and their number is ,000. You 
will find that the manufacturers in Madras have shut 
down and the same thing is happening so far as the 
trrctor manufacture in Baroda is concerned and I 
t h i n k  'hat if the Government's rolicv of importing 
tractors to the tune of 20,0C0 or 30 000 continues, 
we have to take it for granted that the indigenous 
tractor manufacturers will certainly have to wind up 
their who'e show. This does not include the 
unassemb'ed tractors with the producers like the 
HMT and others. 

Sir, I feel that all along the Government has not 
been able to find out the true demand. Just now the 
Minister said that there was a fair demand for 
tractors. Now, if you analyse the demand you will 
find that so far as the Massey-Ferguson tractor is 
concerned 90% of the entire demand is for those 
tractors. That shows that the Government will have 
to import these tractors if the demand is really 
genu'ne. I wou'd like to say that it is not so. This dem 
n ' is a sort of made out demand, a fa'se demand, put 
up by the various tradi ">g certres and the merchants. 
I would like to point out here that it was possible for 
the indige-enous tractor manufactu-ers to give all the 
tractors that we need if the various cribs on them by 
way of taxation, etc. were removed. It is possible, 
because t'~e in s ' a l l e J  capacity of all the tractor 
man ifactu ers in in Ind ia  will be sufficient to meet 
the indigenous requitements. That is not happerina. 
because, S;r, the Government is g i v i n g  permission 
to all sorts of people to manufacture tractors. 

Sir, I   wouid    quo e   an     examp'e.   In Hyderabad,   
a     huge    b u i l d i n g      has     been erected and  I   
was   to'.d   that   there   is   no machtnery in the 
building at all.  There area few tractors and a few spare 
parts, because they are not in   a   position   to 
manufacture tractors   Beouse of this unrestricted 
import, I would like to know from the Gcvcrnment, 
Sir, that if really according to the   estimate 20,000 
tractors were needed,  why is it   that the tractors wlrch 
are the re with   the manufacturers and with the   
t r a d i n g    centres   are not being lifted? I can give you 
the examp'e '  of Kirloskars. They   imported   500   
tracers as part of their   total   in,port    licence.   Sir, 
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not more than 15 to 20 tractors have been 
l i f ted;  all the remaining tractors are lying 
with  them. 

Sir, T do not know if the Government 
intends to buy more tractors from countries like 
East Germany, what would happen to tractors 
we have already with us. We already got from 
them; it is a well known story. I would like to 
know from him whether leally these 20,000 
tractors are needed by our agriculturists or 
whether it is being done under some pressure—
pressure from the world Bank, for instance, or 
p-essure from other countries, other 
Communist countries. Therefore. I would like 
to know from the Minister that if these 20,000 
tractors are going to be imported—most 
probably very soon—what will happen to the 
tractor industry in own country ? These are the 
two questions. 

Then, lastly, Sir, if you ar; going to put a 
ceiling on the land, have you taken this also 
into account: With the reducion in the ceiling, 
will it be profitab'e or will the agriculturists go 
in for buying tractors when the land shrinks to 
10 acres or 12 acres ? And if tractors are likely 
to be purchased by smaller agriculturists, is it 
not necessary to think in terms of smaller 
Power tillers or some other high and medium 
variety ? 

SHRI ANNASAHEB SHINDE : Sir, the 
hon. Member has raised the basic issue and 
raised some doubt whether Government of 
India's policy is to discourage domestic 
production of tractors ? May I assure him that 
it is not at all the intention of the Government 
? In fact, as I said in the statement, the 
Government of India's policy is to encourage 
indigenous production. I need not reiterate and 
repeat that our demand is so large that 
ultimately we will have to develop our 
indigeneus capacity. There is requirement of 
tractors of various ranges of horsepower, 
including power tiller, as has been referred to 
by the hon. Member, because our agro-
climatic conditions and soil structuie differ 
very much from area t» area. So there is 
requirement of various horsepower ranges in 
our country. But the basic doubt seems to 
appear to  come   from 

the fact as to what is the assessment. In fact, I 
have got some figures with me, and from this 
the hon. Member will be convinced that the 
decision that the Governmont of India has 
taken is something which is not arbitrary or 
which is against the interests of ll e country as 
such. Last year, when some assessment was 
made we found that with the indigenous manu-
facturers—one has to deposit some amount for 
registering himself—there was a demand for 
72,629 tractors. With the Agro-Industries 
Corporation the demand was for 81,976. This 
came, to 1,54,000 in Jure 1/1. This did not 
include the demand of agro-serv/ce centres, 
Defence personnal or the tractors required for 
area development etc. So, according to our 
estimate, their requirement was about ll,0.i0 or 
12,000 tractors. Assuming that 33% of it may 
be overlapping —somebody might have regis-
tered himself that both the places in his anxiety 
to have it quckly—the demand comes almost 
to 1,14,000. If estimate of projected demand 
upto 1972 is taken into account, total demande 
comes up almost to 2 lakhs. 

SHRI N. G. GORAY : Seven thousand 
tractors are already lying there . . . 

SHRI    ANNASAHEB  SHINDE : I  am 
eoming to that. This explains the position 
obtaining last year. Thereafter, the Tractor 
(Distribution & Sa'e) Control Order was 
promulgated from 1-9-71. Under this order, 
applications are registered after a deposit of 
Rs. 1,000. 

There are various forms prescribed and 
even then we find that the total registration of 
various makes of imported tractors as on 31st 
March, 1972, with to A«ro-Industries 
Corporations was 27,000 and with indigenous 
manufacturers about 30,000 In addition, the 
Director General of Resettlement for ex-
servicemen and defence personnal had 
registered a list of 15,000. So, the total number 
of the dema^ comes to more than 65,000. Now, 
taking into consideration this registered 
demand with Rs. 1,000 as deposit and that only 
16,000 number is the indigeous production, 
you can see how much is the wide gap between 
demand and supply. In fact, there was a black   
market,   a number of  farmers   were 
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put to a lot of inconvenience. Ore had to wait 
for months and years only some time back. 
Now, some other factors have come in. Our 
estimates, therefore, are not wrong. 

I would again like to mention that the 
tractors which we are going to import by and 
large would not be in the same range which are 
manufactu ed in this country. The tractors 
which are manufactured in our country are 
mainly within ihe range of 30 H. P. to 50 H. P. 
We w II import tractors below 25 H. P. or 
above 50 H. P. barring a few exceptions. 
Therefore, the indigenous manufacturing 
programme is not like'y   to be   adversely 
affected. 

However, the point I was making was that 
there is such a wide demand. Last year due to 
some fiscal duties, taxation etc. there has been 
some change in the demands particularly of the 
tractors of very high prices, i. e. Rs. 35,000 or 
Rs. 40,000. There seems to be some slackening 
of demand. But the figures which I gave were 
of March 1972 and this figure related to the 
actual registration with deposits. Therefore, my 
Ministry estimates are not in any way wrong. 
Only what I would like to submit is that in 
order to leave no doubt in regard to these 
matters, as I have stated in the main Part of my 
reply, we have referred this matter to the 
National Council of Applied Economic 
Research. They will be making 
recommodations and Government would be 
acting on the basis of those recommondations. 
1 would like to assure the hon. Member that 
there is no intention whatsoever of the 
Government of India to do anything which will 
adversely affect indi-genons   manufacturing. 

SHRI N. G. GORAY : I would like io 
know one point. Why is it that the tractors 
which are already here are not being lifted if 
such   a demand   is there ? 

SHRI ANNASAHEB SHINDE : In fact 
what you mention is not correct. For instance, 
as far as the Agro-Industries Corporations are 
concerned, whatever information I have got as 
on 30th June, 1972, the number of the tractors 
which are lying with the Agro-Industries 
Corporations include 458/RAO 9 tractors 
which are to be returned to the GDR.    There 
is so much controversy 

about these tractors. No doubt, they are lying 
with the Agro-Industries Corporation, but 
there is an understand ng that they are to be 
returned to the  GDR. 

SHRI DAHYABHAI V. PATEL (Gujrat): 
How long  would you take to    do that ? 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: Why don't you start your own factory ? 

SHRI ANNASAHEB SHINDE: Anyway 
this number is not material. There are about 
750 tractors which are under assembly with 
the Agro-Industries Corporation. Since these 
traclors are still under assembly, this number is 
also not material. Then the reserve for the 
Agro-Services Centres is about 37 tractors. 
The number of the tractors under 
allottment/delivery—this is the relevant 
number is 1275. Now, in the country, as a 
whole, where there are more than 15 Agro-
Industrial Cotporations in the country, unless 
they have some stock of about 15 to 20 to 30 
tractors each, how can they deal with the 
situation ? So, the number is not so large. 

I would again like to explain one thing. 
Take for instance the Forguson tractors. In 
fact, the hon. Member is himself know-
ledgeab'e, he himself knows that farmers have 
to wait in queue for two to three years even 
now for getting a tractor. For quality material 
there is no lack of demand in this country. In 
fact, there is some premium for this tractor 
and, therefore, I would like to be enlighiened 
by the hon. Member if M/s Massey Ferguson 
are prepared to supply, if they have any stock, 
to the Indian farmer. My information is that 
one has to wait on   the waiting list up to 2| 
years. 

SHRI DAHYABHAI V. PATEL: I went 
with the Speaker on a Parliamentary Dele-
gation to England. We were taken to the 
Massey Ferguson factory and what they were 
doing was they were making tractors on order. 
Why don't you ask them ? They will give   you   
immediately. 

SHRI ANNASAHEB SHINDE : Despite 
your association with Hindustan Tractors—he 
is expected to be a very knowledgeable person 
. . . 
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SHRI DAHYABHA1 V. PATEL : I am 
very knowledgeable all right. Will you put the 
report of the Tractor Prices Inquiry Committee 
of your own Ministry on the Table of the 
House ? You will get startling disclosures as to 
how the Government is destroying this 
industry. The Government is responsible for 
the destruction of this industry. Since the 
Minister says so, will he place the report of the 
Tractor Prices Inquiry Committee of his own 
Ministry on the Table of the House ? That is 
why I call this Minister the Minister for 
Industrial Destruction and not Industrial 
Development. 

SHRI ANNASAHEB SHINDE : Sir, I was 
explaning the position; I was referring to the 
indigenously manufactured Massey-Fergusson 
tractors. Some Massey-Fergusson tractors are 
also imported but that is a different matter. I 
was specifically referring to the indgenouly 
manufactured ores. They are not assembled; 
they are manufactured here and it is one of the 
best units in the country and we should be 
proud of it. So, there is no question of stocks. 
Some manufacturers are facing difficulties, 
whether it is due to price or whether it is due to 
taxation or whether it is due to some other 
reasons and we will have to go into that. It will 
be the endeavour of our Ministry to review the 
position from time to time. The hon. Member 
referred to Hindustan traders; somehow or 
other he may blame me but to my mind they 
have stopped manufacturing: I do not know 
why. There is no lack of demand but obviously 
there are some problems either financial or 
managerial because of which they had to stop   
thei r  manufacture. 

SHRI DAHYABHAI V. PATEL : You 
refer to your own report, the report of the 
Tractor Prices Inquiry Committee, and they 
will give all the answers there. Put it on the 
Table of the House so that everybody will   
know about it. 

SHRI ANNASAHEB SHINDE : Basically 
there is nothing wrong in our approach but if 
some hon. Members have any suggestions to 
make, if they want to make any modifications 
in the approach, we have always an open mind. 
Our approach is in the   interests   of   the    
country,    in    the 

interests of the nation and at the seme time 
designed to see that the farmers do not suffer 
for lack of tractors. One more point I wonld 
like to add. He sa;d because of pressure from 
some country, communist or otherwise, 
Government has taken this decis;on. 
(Interruptions}. . . We do not take decisions 
under pressure of anvbody, any international 
agency or any foreign country. We have taken   
decision on merit. 

SHRI DAHYABHAI V. PATEL : Always 
under   Russian   pressure. 

SHRI ANNASAHEB SHINDE : We take 
decisions on the basis of our national 
interests .  

MR. DEPUTY CHAIRMAN : Mr. Kul-
karni. Please be brief. We have already taken 
twenty-five minutes and only one membir   
has finished. 

SHRI      BABUBHAI    M.      CHINA!   : 
(Maharashtra) : Sir , I was clubbed with Mr. 
Goray. 

MR. DEPUTY CHAIRMAN : You were 
not in your seat when your turn came and 
I was told that you would like to ask a 
little later. < 

SHRI BABUBHAI M. CHINAI : I 
wanted   that I should not be left out. 

MR. DEPUTY CHAIRMAN : You have 
just come in; it is good for you to follow what 
is happening. I will call you   later. 

SHRI BABUBHAI M. CHINAI : All 
righ:,   Sir. 

SHRI A G. KULKARANI (Maharashtra); 
Sir, the hon. Ministei has now assured that 
they are giving all assistance to the indigenous 
tractor industry. We all desire that the 
indigenous tractor industry should not be 
discriminated and indiscriminate imports 
should not be allowed but may I know from 
the hon. Minister one thing ? This involves the 
basic problem of development of agriculture 
and prices of inputs and services required for 
the purpose. Has the Ministry applied its mind 
and taken adequate care ? Due to verious im-
posts, particulary fertilizer duty, tractor duty 
and other duties   the prices   of inputs 
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are rising and there are various ind'catio is 
that they will rise further. While safeguarding 
the tractor industry the ba,ic point is that 
agricultural services have to be cheaper if you 
want to produce more and compete in the 
world. For that propose may I know whether 
the Ministry of Agriculture will try with the 
Ministry of Finance to lower the duties on 
tractors, fertiliz-rs and pesticides ? Otherwise, 
I only want to warn you that there is a move 
going on that the duties should be increased 
beouse there is a mistaken impression on the 
part of va ious radicals that all agriculturists 
are rich; it is not a fact. 

SHRI    DAHYABHAI    V.    PATEL : I 
am glad that there is some sense on that side. 

SHRI A. G. KULKARNI : You have got 
all the sense but not relevance. 

SHRI DAHYABHAI V. PATEL : You 
will see what relevance there is in a few years. 

SHRI A. G. KULKARNI : I was asking 
these two questions, and along with it [ wanted 
to know whether it is a fact that you are going 
to allow certain imports and whether they are 
in the range of 25 to 50. The East European 
country which is going to supply these tractors 
has not fulfilled the obligation and the 
Agriculture Ministry will have to be careful; 
otherwise this country and the farmers will 
suffer. There is the last point I wanted to know 
about, and it is particularly about the credit 
facilities for purchase of agricultural tractors. 
Mr. Goray said that 7,000 tractors are lying 
stocked. I do not know if the quality is bad and 
therefore there is no demand for it. Now the 
first flash of bank nationalisation is gone. Now 
a tractor being worth Rs. 40,000/ there are 
various delays in giving credtt. So will the 
Ministry take an integrated approach to 
prob'ems confronting agricultural 
development, not merely confined to 
supporting    indigenous industries ? 

SHRI ANNASAHEB SHINDE : I am 
thankful to the hon. Member for making very 
valuable suggestions. Infact, Indian agriculture 
today suffers for lack of adequate draught 
power, and one of the reasons why our   
productivity is   low   is be- 

cause we have no adequate draught power. 
The poor farmers cannot own bu'locks, and 
without bullocks the land c nnot be properly 
cultivated. -So there is obviously the need for 
cultivation of ad-quate  draught power 
through power machines, etc. and therefore, 
every step will have to be taken in future to 
see that the inputs, whether they are fertilizers, 
agricultural mtchinery or other, are 
encouraged, and from that point whatever 
suggestions have been made by the hon. 
Member, we will see to what extent we can 
take them up with other Ministries, etc. 
Ultimately, whatever decisions are taken, they 
are decisions of the Government as a whole. 
But it will be our endeavour to convince the 
other Ministries of the desirability of not 
making the inputs too costly, because that 
affects agricultural   production ultimately. 

As far as credit is concerned, to my mind 
that is also one of the things which comes in 
the way. If credit-giving is not streamlined, if 
easy credit is not availab'e, the purchase of 
tractors also is adversely affected. That is one 
ot the points where the commercial bank;, the 
Reserve Bank and the Finance Ministry may 
review the position. Also we shall review the 
position of co-operative banks, see what are 
their difficulties, and our effort would be to 
see that the procedure is simplified and easy 
credit is made available for agricultural inputs 
including agricultural machinery. 

SHRI BABUBHAI M. CHINAI : May I 
know from the hon. Minister whether what I 
say presently is correct ? So far as the total 
production of these tractors is concerned, it is 
some where near 33,000 in the course of the 
last four years and in 1972-73, even with Ihe 
best of eftorts, it may stand at the same 33,000 
are at the most it may go up to 34,000 
according to the present schedule. There is 
also the indigenous prodction of tractors which 
is also feeding the agricultural demand, by and 
large to the satisfaction of the agriculturists. 
Now. Sir, we have a surplus of 7.000 to 10,000 
tractors for the last four years. Last year we 
had a surplus of 10,000 on a year-to-year 
basis. In view of this why has Government 
decided to import tractors baffles me, even 
though the hon. Minister has tr-ed to explain   
away why they   are   thinking   of im- 
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porting tractors. Sir, if the indigenous industry 
is not in a position to deliver the goods, I can 
qui te  understand your inporting it. If the 
indigenous tractors a e not good, if the farmers 
are against using them, I can understand it. 
Here the question is that there are certain other 
difficulties which face the manufacturers, and 
therefore this surplus is going on. The hon. 
Minister pointed out about the Masseys. No 
doubt Masseys are more in demand—there is 
no doubt about it—and there is a premium of 
Rs. 8,000 on each Massey, and there is a line 
for it. It may be superior to other tractors. But 
is that a criterion why other manufacturers 
should be barred, their labour should become 
unemployed and therefore a kind of stagnation 
should be brought about in their activities ? 
Now, several people manufacture several 
things. One may manufacture the best quality. 
In another's manufacture the quality may be a 
little less, may be inferior a'so. All the same, 
all told, we have to take into consideration 
whether the industry is in a position to deliver 
the goods or not. The hon. Minister made a 
sweeping statement in re >!y to Mr. Goray's 
enquiry that they are only importing tractors of 
20 to 50 h. p. and above. Am ! right ? 

SHRI ANNASAHEB SHINDE : 20-25 
and 50 and above Excluding those which are   
manufactured here. 

SHRI BABUBHAI M. CHINAI : Now the 
point is : these 20 to 50 h. p. tractors, who are 
taking these ? They are taken by farmers, but 
they cannot use it all. 

They have to give it on hire during the 
season and offseason to small people who have 
got ten acres, eight acres or five acres and that 
is how they make up the price and give back 
the loan to the bank. They have to give back 
their loan. In fact, they meet a part of the 
payment from these hire charges. The present 
position is that the indigenous tractor 
manufacturers have to pay ten per cent excise 
duty, ten per cent sales tax and also excite duty 
and sales tax on the components which they 
buy from the small-scale industry. Some of 
them they may be importing  parts   also.   So,   
the   overall   cost 

becomes so high that it is diffic tit to pay. 
Therefore, we have to find a remedy so that the 
indigenous industry can run smrothly and 
produce m jre and it would be cheaper. The 
other way is to spend foreign exchange which is 
very dear to this country at present It c in be 
utilised for other things. We are ut i l is ing 
this foreign exchange to kill our own industry 
which is coming up slowly. It may not be up to 
the expectations of the hon. Minister or mine or 
any o;her Member of the House but one thing is 
certain. If they are not in a position to fulfil the 
requir-ments of the country. Then there are 
10.000 unsold tractors in the country. In spi te  
of that if the hon. Minister says 'No' and their  
policy is to import it, we have not understood it. 
Under the circumstances, may I know give the 
hon. Minister four or five small suggestions ? 
One, increase import duty on completely built 
up tractors and e i th t  r completely remove or 
substantially reduce the coUoms and import 
levies on components imported by established 
tractor industry. Two, either completely remove 
excise duty on ind genously produced tractors 
or place a ceiling of Rs, 1000 excise duty 
irrespeel of price and h. p. of tractors. Three, 
reduce State sales tax on tractors produced in 
India as has been done in the State of Punjab. In 
most States the sales tax varies from 3 per cent 
to 7 per cent on tractor sale price to the farmer 
irrespective of whether Indian produced or 
imported. Punjab is the only State wh'ch has 
placed 3 per cent sales tax on imported tractors 
and o.ily 1 percent on tractors produc d in the 
country. This system should be recommended 
for un'versal adoption by all States. Four, to 
impro- e upon the tractor demand and also to 
help the crash proe-ramms for high.-r 
agricultural production, loan-, for the purchase 
of tractors must be freely available without 
cal l ing for mortgage of I in led property in 
addition to tractors as security. This is being 
done today by the banks. They are asking the 
farmer to mortgage his land, on which he 
depends, to buy a tractor. I can understand 
the i r  asking for the tractor to be mortgaged, 
but not the land. Finally, most of thet ractor-
owners are h i r ing  out tractors to very small 
farmers who can expeditiously carry out the 
cul t ivation programme and recoup a part of 
the large damage caused by drought in several 
States. The   revenue  losses   on   account  of 



121 Calling attention to a [28 AUGUST 1972] matter of urgent public 122 
importance 

elimination or reduction of import levies, customs 
duties and excise on Indian produced tractors can be 
recovered by enhancing the import duty and sales 
tax etc. on completely built-up imported tractors. 

MR. DEPUTY CHAIRMAN : Now, p'ease 
finish. At this rate you may take half an hour. 

SHRI BABUBHAI M. CHINA! : Half h minute. 
I w II not take more. Those who require imported 
tractors must be made to pay a higher price as in the 
case of imported automobiles and, finally, where is 
ths necessity of import ? who has demanded it ? 

SHRI RANBIR SINGH (Haryana) : Farmers of 
this country. 

MR.    DEPUTY    CHAIRMAN :    The 
Minister will reply. 

SHRI BABUBHAI M. CHINA! : Indigenous 
tractors are lying idle. I only want to say if farmers 
want imported ones, why should there be ten 
thousand tractors in the country lying idle? I can 
understand farmers may require Massey tractors. 
How is it that imported tractors are being asked for 
by farmers ? It is simply because I think there is a 
kind of feeling in the minds of the pub'ic that an 
:mported thing is always good and an idnigenous 
thing is not, not only in the case of tractors but in 
respect of many other things also. Therefore, I 
beseech the hon. Minister to kindly reshape his 
policy completely ban imports and see that the 
indigenous industry is not affected. 

SHRI ANNASAHEB SH1NDE : Sir, by and large 
the problems of manufacture of tractors are attended 
to by the Ministry of Industrial Development. My 
Ministry- is mainly a consumer Ministry. That means 
if we want tractors for agriculture, we depend upon 
indigenous manufacture or import. I do not know 
why the hon. Member got the impression and 1 did 
not mean when I made some observations that our 
indigenous tractor manufacturing industry is not 
coming up well. In fact I would like to clarify. There 
is bound to be some quality difference from 
manufacturer to manufacturer. The point I was going 
to submit is that by and large—there are very few 
indigenous manufacturers, half a dozen or so—by 
and large 1 must say 1 know 

something of the tractor industry and I can say that 
the tractor industry is coming up well. It needs to be 
encouraged. Even if sometimes we ins is t  on 
quality, there should be no resistance. That will help 
our tractor manufacturers to sell their products 
easily. Sometimes even on the floor of the House if 
some hon. Members raise the qn a l i t y  question, I 
think they should not be discouraged or criticised 
adversely. 

Regarding some of the suggestions the hon. 
Member made about taxation etc., I would like to 
submit for his information that there is a very heavy 
duty on imported tractors, almost 45 to 46 per 
cent.(Interruption). The whole approach of the 
Government of India is that import should be 
discouraged and indigenous manufacture should be 
encouraged. That is why a much heavier djty is 
imposed on imported tractors. 

There are other points about credit, about sales 
tax, etc. \ t h i n k  these are suggestions for action. 
They can be debated, and it will be the endeavour of 
my Ministry to go into the;e. There is an Agriculture 
Machinery Board under my Chairmanship, We 
propose to convene a meeting of the Board on which 
the Agro-Industr.'es Corporation and concerned 
Ministries are represented. We propos- to review the 
entirs question .. 

SHRI BABUBHAI M. CHINAI : They are 
making money out  of it,   Rs. 4   croies. 

SHRI ANNASAHEB SHINDE : I think he 
need not carry this impress:on. We want to 
encourage indigenous production. Our decisions 
would be such as wouid encourage ind:genous 
production so that only the g.ip would be made up 
by imports. 

SHRI vIAHAVIR TYAG! : Why not have a 
factory for it ? 

SHRI   ANNASAHEB   SHINDE  :   The 
HMT has started production at  Pinjo e. 

DR. BHAI MAHAVIR (Delhi) : I would like to 
Rfer to the answer given in this House about the 
sell ing p-ices of tractors. It was stated on behalf of 
the Government that information about the selling 
prices of tractors in   the   international mar- 
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ket was not available with the Government. 1 
would like to know, when you decide to import 
or when jou import actually, how you go about 
the job of importing. Do you propose to call 
global tenders and import trartors from the 
cheapest source available or you have some 
other idea of taking a decision on the source of 
the import ? Why I ask this is because I would 
like to be enlightened on whether it is a fact 
that last year within a period of something like 
seven months there was a rise in the prices of 
imported tractors to the extent of something 
like Rs. 40(10 per piece, and because of that 
just in one deal of 120 tractors or so which 
were imported or at least planned to be 
imported by the Punjab Agro-Industries 
Corporation an amount of Rs. 1.20 crores in 
excess of the price which had prevailed in the 
market a few months earlier was to have been 
drained out of India, because of the excess 
price being charged by some western exporters 
like 1MT and one or two others. I want to 
know whether such a price rise was permitted 
by the Government and whether corresponding 
to that a similar price rise was permitted to the 
indigenous producers of tractors also during 
the course of last year, near about the middle of 
1971. 

Thirdly, is it a fact that at the time when 
these tractors were imported under the World 
Bank credit scheme and imported at a price 
which was Rs. 4000 or Rs. 5000 in excess of 
the price prevailing earlier, there had been no 
increase in the international price, competitive 
price, of tractors and only some producers had 
increased the price of their products ? Thirdly, 
is it not also a fact that the demand in this 
country for these smaller Russian tractors was 
there more than for the western tractors which 
had increased their prices and, if is so, how is 
it that these tractors were imported which 
actually were not corresponding to the de-
mand of the farmers. 

The hon. Minister made some statement 
about the shortage of draft power. I would like 
to know whether any assessment has been 
made of the likely effect of this on the demand 
for tractors because of our land reform 
measures. If we go about seriously and 
implement those land  reform measuies, 

what will be the effect of that on the demand 
for tractors because the farms will be reduced 
in size 7 Will we have the same size of tractor 
demand as we have had during these previous 
years, 

Lastly, when you talk of the draft power 
and when you say that some farmers are too 
poor to purchase even a bullock, do you expect 
that a farmer who is not in a position to 
purchase even a bullock would be in a positio 
to purchase a tractor and, if not, do you 
visualise some sort of collectivisi-tion of the 
farms in order to solve that problem ? 

SHRI ANNASAHEB SHINDE : I think 
Dr. Bhai Mahavir has travelled too far and I 
would reply to him from the end because I do 
not know why he is bringing.in collectivisation 
and othc things. When I say that tractors are 
not intended to be purchased by the small 
farmers, our whole idea is— there is 
experience also where predominantly small 
holdings are concerned—that customer service 
centres should be the order of the day. That is 
our idea. That means the Agro-Industries 
Corporations. We are trying to encourage the 
Agro-Industries Corporatious, the private 
enterprise and the unemployed engineers to 
establish such customer service centres so that 
the small farmers who are not able to make 
immediate payment can easily get tractors for 
ploughing their farms. In fact, my own 
understanding is that land ceiling should not 
adversely affect the demand for tractors. 
Perhaps, the horse-power range—that would 
be the demand pattern—would change. For in-
stance. Japan is one of the countries of the 
world which has the lowest holdh g, like East 
UP, 84 per cent of farms in Japan use power 
tillers. The horse-power range is different. The 
horse-power may undergo a change. But, as I 
said, there is a growing demand for tractors in 
this country, we have not touched the fringe of 
the problem. 

As far as power machinery for agriculture 
is concerned, for our multiple and double 
cropping, for proper cultivation of land, etc. 
machinery is required and therefore I do not 
apprehend any downward trend as far as the 
demand in the domestic field is concerned. 
There may be some fears in the minds of some 
people. But generally the trend should not be 
affected. 



125 Culling attention to a [28 AUGUST 1972] matter of urgent public 126 
importance 

Then the hon. Member asked whether we are 
going to invite global tenders, 1 would like to submit 
that we do not want to be indiscriminate, we would 
only import those tractors for which there is a 
manufacturing programme ea i l i e r  in the country. 
By and large, this would be our approach. There 
would be an inter-Ministe:ial Committee which goes 
into this matter and comes to some assessment on the 
basis of some broad information available to them 
and we do not 1 ke the private parties to import. We 
import them only through public sector organisations 
like the STC. 

As far as international price is concerned, I do 
not know why he has mentioned about it. There has 
been a general price rise in the world. As far as the 
price rise of indigenous tractors is concerned, 
because of rise in prices of raw materials, the prices 
have gone up and we fi id that it was not even found 
profitable for the indigenous manufacturers to 
manufacture more tractors. They were incurring 
heavy losses Even one of the concerns, Massey 
Fergusson, was incurring heavy losses. Therefore, 
the pricing was given on the basis of certain 
principles. 

MR. DEPUTY CHAIRMAN : Mr. Dahyabhai 
Patel. 

DR. BHAI MAHAVIR : One point remains—
the price rise in the Agro-Industries   .   .  . 

MR. DEPUTY CHAIRMAN : Always one 
point remains. 

DR BHAI MAHAVIR : There was a pr'ce rise 
of something like four thousand to five thousand 
rupees per tractor  .  .   . 

SHRI ANNASAHEB SH1NDE : 1 have replied 
to that. 

DR. BHAI MAHAVIR : . . .in the import by the 
Agro-Industries Corporation. 

SHRI ANNASAHEB SHINDE : I have already 
replied. 

DR. BHAI MAHAVIR : You have not said 
about it. 

SHRI DAHYABHAI V. PATEL : Sir, has the  
Government   completely   made   up 

its mind that the ladian tractor industry is to survive 
and progress or are they of two minds ? As for 
instance, only two days back we had a debate' on the 
taking over of the Indian Imn and Steel Co. Has the 
Government any intention of taking over the tractor 
plants after putting them into difficulty ? I am saving 
this well advised. The Minister knows that I do not 
make a statement without knowing things as they 
are. In this very House, Sir, I had reason to criticise 
the Ministry of Industrial Development and call it 
the Ministry for Industrial Destruction primarily 
because of the treatment he was giving to tractor 
manufacturers and the step-motherly treatment given 
to certain industries and the favour shown to others. 
This has been brought out very well in the report of 
the Tractor Prices Enquiry Committee, which is a 
departmental commit'ee of the Government. Will the 
Minister lay that report on the Tab'e of the House ? 
It will give many startling disclosures. 

As regards tractors and farmers with the present 
policy of the Government limiting holdings, may 1 
know which farmer will remain in a position to own 
a tractor ? 

SHRI RANBIR SINGH : Lakhs and lakhs. 

SHRI DAHYABHAI V. PATEL : I am not 
asking the ex-Minister of a State. 1 am asking the 
Central Minister which farmer will be able to own a 
tractor. If the Government's intention is to prevent 
farmers from owning tractors and they want only 
service units to own tractors let tl.em come out with 
a statement telling the farmers that this is their new 
policy. It is not fair to make people purchase tractors 
or even manufacture tractors without te l l ing them 
that this is going to be the policy of the future. 
Therefore, I would like the Government to make 
themselves clear on this point. 

The next point I would like to know is how 
many tractors like the use'ess German tractors this 
Government is going to import, or have they 
formally made up   their   mind 

1 that no tractors are to be imported. I can understand 
large size   tractors being brought 

I for earth work or for the use of   the   army. 
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That is a   different   thing   altogether.    Will 
the hon'ble Minister enlighten us ? 

SHRf ANNASAHEB SHINDE : Sir, I do 
not know if I shall be in a position to convince 
the hon'ble Member because he has very 
strong views on certain matters, spec;al!y 
when you look at certain issues through a 
particular spectacle. For instance the question 
of taking over may be addressed to the 
Ministry of Industrial Development. But to my 
mind there is no intention whatsoever. In fact, 
as I said earlier, the Government's effort is to 
encourage indigenous manufacture of tractors. 
The import programme I have explained in 
detail that we are going to import only those 
tractors for which there is already a manu-
facture programme. Then, his figure has been 
based on the last estimate. About price why he 
is feeling  . .  . 

SHRr DAHYABHAI V. PATEL : That is 
the crux of the matter. You have got the report 
of the Tractor Prices Enquiry Committee . . . 

SHRI ANNASAHEB SHINDE : I would 
like to know from Mr. Patet why one of the 
concerns with which he has close association 
is being closed. 

SHRI DAHYABHAI V. PATEL : That 
question does not arise at all. You mentioned 
it.    I did not mention it. 

SHRI BABUBHAI  M.   CHINAI :   The 
question is is he going to lay it on the Table ? 

SHRI LOKANATH MISRA (Orissa) : 
The matter is of considerable importance. He 
should place the report on the Table of the 
House. Why does he not lay it on the Table ?    
Do you have any difficulty ? 

MR. DEPUTY CHAIRMAN : Shri Suraj 
Prasad. 

SHRI BABUBHAI M. CHINAI : Either 
he must say "No" or he must say "Yes". 

SHRr   LOKANATH   MISRA   :    You 
should allow Members to put questions. The 
Minister must answer the question. What is 
his reaction to that question ? 

MR. DEPUTY CHAIRMAN : He has 
already answered.    He says "No". 

SHRI LOKANATH MISHRA : On a point 
of order. Do you approve of the Minister 
sit t ing in his seat and nodding his head and 
taking thar nodding as his reply in the negative 
? I must have your ruling on the matter. Let 
him stand up and say "No".     Let it go on 
record. 

SHRI   MAHAVIR  TYAGI :   It   is  an 
official report. 

MR.   DEPUTY    CHAIRMAN    :     All 
official reports are not placed on the Table of 
the House. 

SHRI MAHAVIR TYAGI : The official 
report has been submitted and we have a right 
to look into that paper. 

SHRI ANNASAHEB SHINDE :   May I 
be allowed to say one sentence ? This question 
relates to the Ministry of Industrial 
Development and may be put to that Ministry. 
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SHRI ANNASAHEB SHINDE : About the 

estimates of tractor demand, as I said, the 
National Council of Applied Economic 
Research has been entrusted with the study. It is 
going into the estimates of demand, the 
problems of credit, taxes, etc. As I have earlier 
already replied to these queries, these are now at 
the most suggestions of the honourable Member 
which can be taken note of. Then about the 
Agro Industries Corporation taking up the 
manufacturing programmes, 1 think there seems 
to be some misunderstanding on the part of the 
honourable Member. The intention is not that 
every Agro Industries Corporation should take 
up the manufacturing programme. As should be 
known to the honourable Member manufacture 
of tractors is highly capital intensive and in fact, 
one of the weaknesses ' of our country's 
economic .  .  . 
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SHRI SURAJ PRASAD : Tractor is in the 
small-scale sector now. 

SHRI ANNASAHEB SHINDE: Why don't 
you listen to me ? Whether in the public sector 
or in the private sector, unless we manufacture 
tractors or powe:-killers on a very big scale 
where the economics of scale would operate, 
the cost of production would be very high, the 
quality would not be adequate. Therefore, the 
main purpose of the Agro Industries 
Carporation is to establish service centres, 
encourage mechanisation to meet the 
requirements of spares and other agricultural 
machinery—that means, to serve the larger 
interests of the farmers in the States in the field 
of agricultural macninery, «tc. For that purpose 
the Government of India is encouraging the 
Agro Industries Corporation. 

SHRI T. V. ANANOAN (Tamil nadu) : I 
want specific answers to my specific 
questions. 

MR. DEPUTY CHAIRMAN : I have been 
very lax with Members. Hereafter 1  will 
allow only one question. 

SHRI T. V. ANANDAN : From my party 
nobody has participated. Therefore, you will 
have to allow me. May I Know from the 
honourable Minister whether it is a fact that 
there are about 25,000 imported tractors lying 
idle in the country for want of components for 
so many years ? I think that quesiton has also 
been answered last year in tne House. I do not 
know what the position is now. If it is not right, 
may you be pleased to give the figure of trac-
tors awaiting components ? Also 1 would like 
to know whether there are domestic units 
created for the manufacture of components for 
these tractors. It is also accepted by the 
Minister and also by some honour-' able friends 
here that there are about 10,000 traetors being 
produced in the country domestically, but they 
do not find a market. May I not ask you, Mr. 
Minister, that it is due to the exorbitant cost of 
production that is being manufactured 
domestically because of the taxation policy? 
Your policy is, there is a feeling in the country, 
to equalise by taxation the cost of production of 
indigenous products on a par with the imported 
tractors   so   that   the 

farmers of the country will go in for the 
imported tractors instead of the domestic 
products. Finally I should like to know 
whether you are not curtailing the employment 
potential by importing tractors from foreign 
countries, instead of encouraging domestic 
production—thereby unemployment is 
increasing in the country. 

SHRI ANHVSAHEB SHINDE : If we 
take the last question of the honourable 
Member, whether the interests of local 
employment as far as tractor manufacture is 
concerned,. , . 

(Interruption) 

SHRI T V. AN \NDAN: It has been 
hapenning for the last fifteen years. 

SHRI ANNASAHEB SHINDE: I would 
repeat that import is a temporary phase. Only 
so long as there is a wide gap between the 
indigenous manufacture and the demand to fill 
up that gap we would be importing. As I said 
earlier, I do not know whether the honourable 
Member was there or not when I earlier had 
replied to this question, our whole emphasis is 
to encourage indigenous production; our 
requirements will not be fully and adequately 
met unless we depend upon jour indigenous 
production. Our effort is in that direction. As 
regards spare parts for tractors—he gave some 
figure, I do • not know wherefrom he obtained 
thjU figure—the tractors which were 
purchased 20 years ago or 30 years ago, I do 
not think even the honourable Member would 
fee! that they should work still. In my view 
that type of tractors are absolutely out of date. 
And in those countries where they were 
manufactured, even there they are no longer 
manufactured. As far as the recently 
imnufactured tractors which are irrfported into 
this country are concerned, for them there is no 
difficulty in getting spare parts. A very liberal 
policy is there in that regard. The Agro 
Industries Corporationis-expected totake 
adequatestock 

of these. If they are not available, 1 
P.M.     they    can    immediately   send    an 

intimation to us. Government of 
India immediately allows mport. There is no 
difficulty about spare parts for any genuine 
tractor owner or Agro Indu stries Corporation. 
As far as indigenous manufacture is 
concerned, I have earlier given the figures to 
the House. 
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SHRI  T. V.   ANANDAN : About    the 
policy of the Government  to equalise... 

SHRI ANNASAHEB SHINDE :  I have 
replied to that. 
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SHRI ANNASAHEB SHINDE : Sir, 
many of the queries I have earlier replied. In 
fact, with regard to the figure which has been 
given of tractors lying in the stocks of the 
Agro-Industries Corporations, for instance, I 
have even some tentative figure as on 15th 
August, 1972 and in respect of Assam, Andhra 
Pradesh, Gujarat, Jammu & Kashmir, Mysore, 
Maharashtra, Orissa, Rajasthan, Madras, e'e, 
the total comes to 2223 which includes RS-C9 
tractors from the GDR which I mentioned 
earlier. In respect of Haryana, West Bengal, 
Meghalaya, etc., the figures are not available 
with me. The total figure may be about 3,000 
or so. 

Then, Sir, as far the import duty is con-
cerned, I have explained the Government's 
viewpoint. The Government has deliberately 
put a heavier import duty on the imported 
tractors in orber to encourage indigenous 
manufacture and to discourage their import. 

As far as the general price structure is 
concerned, 1 think, in India, unless there is a 
very large scale of production of tractors, it 
would be very difficult to bring down the 
prices. So this aspect will have to be borne in 
mind. Our units are, compared to the units 
elsewhere in the world, are very tiny units and, 
therefore, large-scale manufacture will have to 
be encouraged, 1 think, both in the private and   
public sectors   and, 

I hope, with economies effected,   there   will 
be cheaper tractors available. 

MR.   DEPUTY    CHAIRMAN :    Ye*, 
Mr. Yadav. 
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SHRI ANNASAHEB SHINDE : Sir, the 

Government has taken note of the views 
expressed by the hon. Member on the floor of 
the House, and I do not think there is any need 
to set up a Parliamentary Committee for this. 
As    far   as   power   tillers   are 

concerned, the Government has licensed a 
number of units which manufacture power 
tillers in this country, and some of the units 
are coming up—though very   slowly. 

As far as his suggestion to review the 
working of the Agro-Industries Corporation 
is concerned, the Government reviews 
annually the working of the Corporation, 
and will review the working of U. P. Agro- 
Industries Corporation also. But my impre 
ssion is that this is one of the good corpo 
rations. There are some defects in all 
organizations. We shall go into that 
matter. ! 

I have • made a note of other points raised 
by the lion. Member. 

SHRI TH1LLAI VILLALAN (Tamil 
Nadu) : We are now discussing the production 
of tractors, indigenous or imported from 
foreign countries. My point is regarding the 
distribution in con:inuation of production. This 
I am saying frcm my personal experience. In 
States; the Agro-Industries Corporations are 
d i s t i i bu  ing. To get a tractor, it will take 
years. They register the applications and after 
ten or eleven months they are asked to pay the 
first instalment. It is more than one year or one 
and a half years. I would like to know form the 
hon. Minister what steps have been taken by 
the Government to avoid that delay in 
distributing tractors which are available 
indigenously or are imported from foreign 
countries. 

SHRI ANNASAHEB SHINDE : For both 
imported tractors and indigenously 
manufactured tractors, as far as dis t r ibution 
is concerned, there is a Tractor (Control) Ord-r 
now, and under that O.der certain forms have 
been prescribed. One has to apply on those 
prescribed forms and deposit a certain amount 
either with the agents of indigenous 
manufacturers or, if it is imported, with the 
Agro-Industries Corporation. If tractors are 
available, there is no delay at all because that 
Order does not envisage any delay. But if the 
suggestion of the hon. Member is that the 
Tractor (Control) Order is too much com-
plicated, perhaps that can be a suggestion 
which can be looke into. 
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DR. M. K. WAS (Maharashtra) :  May 1 
know from   the    hon.    Minister   whether 
two years ago a survey   was   made   of  the 
requirements of tractors in   Punjab,   Hary-
ana, Gujarat and   Andhra    Pradesh, to the 
tune of 22,000 tractors, and for   a   part of it 
later on tenders weie   issued   through the 
World Bank ?    Were these   purchases    sus-
pended and later on it became   ne:essary to 
issue fresh tenders ?    For  what   reason the 
delay   was   there   ?    Will   this delay cause 
any additional amount to India ? Secondly, I 
would like to know whether amongst these 
20,000 tractors estimated   for   import, how 
many will be imported   through   the World 
Bank ? What are the terms under which the 
World Bank is going to allow the  import of 
these tractor, it at  all ?    Lastly, I   would like 
to know whether Indian manufacturers are   
permitted   to participate in the tenders called ?    
I would also like  to   know   whether the hon.    
Minister is aware that  some of the tractors 
manufactured   and  supposed to     be    unsold   
were   due     to    technical defects ?    Would 
the   Government of India ensure that no such 
tractors   are   foisted on the agriculturists 
under the   pretext of indigenous manufacture ? 

SHRI ANNASAHEB SHINDE : The e is 
no compulsion on anybody to buy a particular 
type of tractor. It is for the farmer to find out 
what type or what make he would like to have 
and accordingly he is expected to put in his 
order. 

As far as import proposals under the World 
Bank loan are concerned, at the moment there 
is a proposal for Gujarat, Punjab, Haryana, 
Andhra Pradesh, Tamil Nadu, Mysore and 
Maharashtra to come forward under the World 
Bank loan for about 22,000 tractors. As far as 
my information goes, the indigenous 
manufacturers are not prohibited to put in their 
offers in this respect. 

MR.    DEPUTY  CHAIRMAN   :    Mr. 
Venigalla   Satyanarayana   to   lay   on   the 
Table... 

DR. M. R. VYAS : Sir, he has not replied 
to the earlier part, whether two years ago a 
survey was made and the tenders were not 
accepted. 

THIRD REPORT   OF THE JOINT 
COMMITTEE OF THE HOUSES ON 

OFFICES OF   PROFIT 
SHRI VENIGALLA SATYANARA-

YANA (Andhra Pradesh) : Sir, 1 beg to lay on 
the Table a copy of the Third Report of the 
Joint Committee of the Houses on Offices of 
Profit (Fifth Lok Sabha) 

REPORT OF THE  JOINT  COMMI-
TTEE ON THE CODE OF CRIMI-

NAL PROCEDURE BALL, 1970 

SHRI MULKA GOVINDA REDDY 
(Mysore) :    Sir, I beg to move : 

"That the time appointed for the 
presentation of the Report of the Joint 
Committee of the Houses on the Code of 
Criminal Procedure Bill, 1970, be further 
extended upto the last day of the Eighty-
second Session of the Rajya Sabha." 

The question was put and the motion was 
adopted. 

MESSAGES FROM THE LOK 
SABHA 

(i)  THE SEEDS (AMENDMENT) BILL, 1972 
(n) THE RULERS OF INDIAN STATES 

(ABOLITION OF PRIVILEGES) BILL, 
1972 

(HI) THE ADOPTION OF CHILDREN BILL, 
1972 

SECRETARY : Sir, I have to report to the 
House the following messages received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha :— 

(1) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Seeds 
(Amendment) Bill, 1972, as passed by 
Lok Sabha at its si tting held on the '.6th 
August, 1972." 

(II) 

"In accordance with the provisions of 
Rule 96 of the Rules of  Procedure   and 


